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CENTRAL AJJ-1INIS rRA. TIVE TRIBJr~L 

ALLAHABAD BEN:;H : ALLAHABAD 

9?en Court 

Origina l Application No.1136 of 2003. 

Tuesday, this the 23rd day of Sep tember, 2003 • 

Hop 1ble blaj . Gen. K. K.Srivastava , A.I.\. 

Pankaj Dhar t ubey , 
S/o Sri S.D.Dubey, 
fy'o 99-E, Azad l\agar, 
Jangal Tulsi Ram, 
Bichchia • Gora khpur. 

(By Advoca 'te : S hri B. .fiwa ri) 

Versus 

l. Uni on of India , 
through the Gent: ra 1 Ma nager, 
N.f. & il1:.-ay, Gorakhpur. 

2 . Chief Pe rsonnel Officer, 
N. t: • .Ra il\· .. ay, Gorakht-iur. 

3 . Principa l, 
f\ .E. Rail•11ay , 
Balak Inter College , 
Gorakhpur. 

( By Advoca te : Shri K. P .S ingh ) 

ORl:Erl (ORAL) 

• • • • • Applicant . 

• ••.• Re s pondents. 

By Hon'ble f,'\aj . Gen . K. K.Srivastava , A.t.~ . • • 

In this O.A. f iled under Se ction 19 of A.I. Act, 1985, 

the applicant has prayed f or a dire ction to respondents to 

p r omote the applica nt as lab Assistant in scale of Rs.530-610 

(pre- revised) in pursuance of .tiail way Board's letter da ted 

21 . 01.1984 a fte1: regul arising the applica nt in scale of 
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Rs.2550-3200/ - in Balak .Ram Inter College, N.E .• .Railway, 

Gorakhpur. Ille applicant hus also prayed for seniority, 

arrears of sala iy for difference of pay for the post of 

Science Bearer and Lab-Assistant after canpletion of one 

year service from the date of his appointme nt excluding 

four months period. 

2. The facts, in short ,are that the applicant was 

appointed as Group •o• em~loyee in the respondent~ 

esta blisbnent on 21 .12 .19~9 . He \-"IOrked on that post 

till 27 . 3 . 2003 unde r Deputy Chief Signal Telecom Engineer 

Ndcra.~ave . The applicant ha d given an application on 

26.12 . 2001 to the Deputy C • .P .O., N. E • .Railv,ay , Gorakhpur 

about his screening (Annexure-2 }. The ap~licant~ ~gain 
L l 
g4.Ye~ an a pplication on 6 . 8 .2002 to the Sr. s.~.o., N.E. 

Railway, Gorakhpur rega r ding his screening as per r emarks 

of Lhputy C . ~ .O. dated 26 .12 . 2001 (Annexure-2) . lne 

grievance of the applica nt is that inspite of his 

representa tion~ ,the respondents have take n no action t o 

regularise the services of the apl-'licant in Group 'D', 

while in case of his junior, the same has been done a nd 

also that because of this he has suffered promoti on to 

higher rank and also the los s of seniority. ttence this CV\ . 

3. Shri B. Tiv1a ri, learned counsel for the applicant 

submitted that as per the l aw l a id down by Hon'ble Supreme 

Court in the case of .Ram Kumar Vs. ~nion of India, reported 

in A.I. R. 1988 SC Page 390 and also in case of Union of 

India Vs . Ba sant Lal, reported in 1992 (2) sec Page 679-. 

the applicant is deemed to have~acquired temporary status, 

a fter ccxnpletion of four months and, therefore, the screening 
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of the applicant had to be done. Besides, the- laarnttd 

counsel for the applicant also invited my ~ttention t~ 

Railway Board lette r dated 21.1,1984 (Annex~-4) t31~t.\ 

submitted that in view of tbe Railway Board Ci.xcular 

dated 21.1.1984, the app lie ant is eligible for pro root.ion 

to Lib-Assistant after completing one year serviee as 

Science Bo are.r a.nd also because the applicant is inter-

roodiate with science. 

4. learned counse l for the respondents prayed for 

titre to file Counter. Since this case c an be dispos9d of 
" at the admiss ion stage itself, no time is being 9i'{1en to 

the counsel for tha respondents for filing counter . 

5. ~ard counse 1 for t he partie s , considered tre ir 
submissions and peruse d tha records . 

6. T~ applicant filed a representation on 26.14. 20J! 

(Annexure-2) for his screening/regularisation and again 

filed a representation on 25.6.2003 {Annexure-9) for his 

pr$nxrtion. 

1. In my considered opinion, it would be appropriate 

for applicant to file a fresh detailed representation 

bringing out his grievances for which he is allo~d four 

v-1eeks tirra. The interest of justice shall better be served, 

if the representation so filed before the Compete nt Authority, 
~' ~ 
~ decided by a reasoned and speaking order within three 

months from the date of receipt of 

alongwith tte copy of the order of 

... 

such represe ntat ion 

this Tribuna l, ~~ 
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keeping in view, the Vcirious instructions issued by 

the Railway Boa r d on the subject and also the Circular 

dated 21.1.1984. The 0.A. is d isposed of with the 

above direction at the a dmission stage itself with no 

order a s to costs . 
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